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OR D ER 

B.C. Sarma, AM 

The dispute raised in this application by six applicants 

jointly is about non-granting of the temporary status and also for 
of their services. 

regularisatiorv'. The applicants contend that from diverse dates as 

mentioned in para 4 of the application they have been working as 
1"  

casual labours under the respondents, but despite that they have 

not given them temporary status. It is also the contention of the 
4 

applicants that they have filed representations to the authroities 
given 

but no reply has been /to those. representations. They have annexed 

the copies of the representations as Annexures 'B' to 'G'. 

2. 	 Mrs. Ray, learned counsel appears for the respondents. 

Contd.. .2/- 



-2- 

Since the matter has been appearing for the first time she has no 

instruction. 

We have considered the submissions made by the learned 

counsel of both sides and perused the records. A simple prayer has 

been made by the applicant in this case. The applicants -have 

ctegorically submitted that they have been working continuously under 

the respondents for a long time and they have also submitted 

representations but failed to get a favourable reply. This being 

the position. the matter can be disposed of by passing an appropriate 

order. 

In view of the above 1the application is disposed of 

at the stage of admission itself with the direction that respondent 

No.2who is the Chief General Manager, Calcutta Telephones, Calcutta 

shall treat this application as a fresh representation and shall 

dispose it of within a period of four months from the date of 

communication of this order and the result of such consideration 

shall also be conveyed to the applicants individually within a period 

of one month thereafter. No order is passed as regards costs. 
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